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CUTIACK BENCH, CUTI1ACK 

O.A NoA5I_of 2013 
Cuftack, this Scday of July, 2013 

A 

HON'BLE NIR. AK. PATNAIK, MEMItER (JUDL) 
IION3BLE MR R C. MPISRi MEME LR (kDM) 

Shri Suradip Chakraborty., ad about 32 years, Son of Late Chi1.a 
anari Chao abc y 	 rn' c r 	ce du o 	V 

Mandarhagichapada, Pa Bhawan1patn a Dha Kalhauicli presen'2y, 
residing: at Quarter No3/I, Income Tar: Colony, Ainthapali, 
Sarnbalpur, PIN768 0O'. OiBia at present working as Inspector 
of Income Tax, Office of "Al,,- Cff (Range 2), Sambalpur wider the 
Con:ro1 of 	CommisTc.wr of ncome Tax (CCA), Aa2a 
Ehivan, Bhubancaar, i: :: 2 rda. Odia. 

: 

(Advocate(s) 1'c 

of IOO 	e:nc roron 
o ç 	 - 

Tevenue eraI Se.:ro:ant, Now Dekhi NO CO i 

The Chairman. CentaI Board of Direct Taxes. MinNo' of 
Finance. Departmem of Revenue, North Block. New DeIh 
I 1 U 001, 

The Chief Coxnmissoner of Income Tax, Odisha Region, 
AayaKar Bhawan, Bhubaneswar, Dist, Khurda, 

The Commi ssiner of hicome Tax, Navakar Thawna, 
Ainthapa1i, Sambair. 
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ORDER 	 (Or) 

A.K. PATNAIK, MEMBER (j): 

The grievance of the Applicant (Shri Suradip 

Chakraborty, working as inspector of Income Tax, in the office of 

the JCIT, Range 2, Samblapur) in this Original Application is that 

despite the order of the Honb1e Apex Court dated 27th  November, 

2012 in Civil Appeal Nos, 75I47515 of 2005and others (Union of 

India and others —Versus-NRParmar & Others) holding that direct 

recruits Income Tax Inspectors shall have to be interspced 't! 

promotes of the same recruitment year and submission of 

representation dated 21.1 220 12 followed by reminder dated 

24.1 .20i requesting revision of his place and position in the 

gradation list of inspector of Income Tax, neither the gradation list 

has been revised in accordance with the order of the Hon'ble Apex 

Court in the case of NRParmar (supra) nor he has bci 

communicated any reply on his representation and on the other 

hand, it is the case of the Applicant the Respodents are going to 

hold DPC to fill up CXi higher post based on the existing 
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gradation list. Hence by filing the instant OA, the Applicant, while 

praying for direction to the Respondents to revise the gradation list 

issued placed at AnnexureA/i and A/5 showing his name at the 

appropriate place in compliance of the order of the Hon'bie Apex 

Court by way of ad interim measure, he has sought direction to the 

Respondents not to give effect promotion to ITO from the existing 

gradation list at Annexure.A/5. 

Copy of this OA has been served on Mr.S.Barik, 

Learned Additional CGSC -for the Union of India who is present in 

Court today. Accordingly, we have heard MrJMPatnaik, Learned 

Counsel for the Applicant and Mr.S.Barik, Learned Additional 

CGSC appearing for the Respondents. 

Mr.Barik, has no immediate information on the fate of 

the representation submitted by the Applicant and therefore seeks 

time to obtain instruction. Mr.Pattanaik, Learned Counsel for the 

Applicant submitted that through the order of the Hon'ble Apex 

Court relates to the dispute between direct recruits and promotes of 

the Income Tax Department and as per the mandate provided in 
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Article 141 of the Constitution of India the Respondents cught tc 

have revised the gradation list of Income Tax Inspector, they have 

not done so till date. 

Be that as it may, as the representation of the applicant 

dated 21.12.2012 followed by reminder dated 2412013 is/are 

pending, we do not like to keep this matter pending and, therefore, 

as agreed to, without expressing any opinion on the merit of the 

matter, this OA is disposed of at this admission stage with 

direction to the Respondent No3 to consider the representation of 

the Applicant at AnnexureA/2 f011owed by reminder at Annexure-

A/4 (if it is still pending) keeping in mind the decision of the 

J-ion'ble Apex Court in the case of NRParrnar (supra) and 

communicate the decision thereof in a well-reasoned order to the 

applicant within a period of sixty days from the date of receipt of 

copy of this order and till then filling up of the post of ITO from 

the existing gradation list of Income Tax inspector shall await. 

5. As prayed for by MnPatnaik, Learned Counsel 

appearing for the Applicant copy of this order along wih OA be t  
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sent to Respondent No.3 for compliance at his cost for which he 

undertakes to furnish the required postal requisites by 17.7.2013. 

(R,C.MISRA) 	 (AX,PATNAIK) 
Member (Admn.) 	 Member (Judi.) 
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